RAJASTHAN HIGH COURT

INFORMATION RELATED TO PENDING CRIMINAL CASES AGAINST ELECTED MEMBERS OF THE
PARLIAMENT AND LEGISLATIVE ASSEMBLIES

As on 31.03.2026

Nst;. Jﬂzg:s?\fip J] Z?i';(:t)i:rt No':;e(:]f dﬁzes Stage of proceeding of pending cases
1 | Ajmer - - -
2 | Alwar 2023 1 Prosecution Evidence (1)
3 | Balotra - - -
2019 1 Argument on Application (1)
2020 1 Stay by Higher Court (1)
2021 1 Reply of Applications (1)
4 | Banswara
Prosecution Evidence (1)
2022 3 Orders (1)
Argument on Application (1)
2025 1 Prosecution Evidence (1)
5 Baran - - -
6 Barmer - - -
7 | Beawar 2020 1 Stay by Hon'ble High Court (1)
8 | Bharatpur - - -
9 | Bhilwara - - -
10 | Bikaner - - -
11 | Bundi - - -
12 | Chittorgarh - - -
13 | Churu 2019 1 Final Argument (1)
2022 1 SEIERICEIREN()
14 | Dausa
2024 1 ey A (1)
15 | Deedwana- Kuchaman - - -
16 | Deeg - - -
17 | Dholpur - - -
18 | Dungarpur 2022 1 Prosecution Evidence (1)
2013 1 Record awaited from High Court, Jodhpur (1)
2015 1 Prosecution Evidence (1)
19 | Sri Ganganagar
2022 1 Prosecution Evidence (1)
2025 1 Service of Bailable Warrant (1)
20 | Hanumangarh - - -
2012 1 e AIfioE (1)
21 | Jaipur District 2016 1 e TS (1)
2025 1 ey AT (1)
2006 1 Reply of Application (1)
2013 1 Final Argument (1)
22| Jaipur Metro-| 2018 1 Prosecution Evidence (1)
2025 2 g\:\éa;rtla? Order (1)
2013 1 WIS B9 ST A ST B WR W @ & (1)
Arguments on Charges and for Consideration the result of further
23 | Jaipur Metro-lI 2016 1 investigation as directed by this court through order dated
18.04.2022 (1)
2022 1 a7t T (1)
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NS(;. Jrl\.llzr;:s?\];p IT] Z?il;(:t)igrt Nor;ec::‘ dﬁ;es Stage of proceeding of pending cases
24 | Jaisalmer 2019 1 Prosecution Evidence (1)
25 | Jalore 2023 1 IR g Wy (1)
26 | Jhalawar - - -
27 | Jhunjhunu - - -
28 | Jodhpur District - - -

2011 1 Defence Evidence (1)
29 | Jodhpur Metro 2024 2 Prosecution Evidence (1)

Attendance Accused (1)

30 | Karauli 2025 1 Appearance of Accused (1)
31 |Khairthal-Tijara - - -

2021 1 Service of Non-bailable warrant (1)
2 Ko 2 | Erosecuton Sudence )

2023 1 Argument on Charge (1)
33 | Kotputli-Behrore 2021 1 Appearance of Accused (1)
34 | Merta 2020 1 Stay by High Court (1)
35 |Pali - - -
36 | Phalodi - - -
37 | Pratapgarh - - -
38 | Rajsamand - - -
39 | Salumber 2020 1 Defence Evidence (1)
40 | Sawai Madhopur - - -
41 | Sikar 2021 1 Stay by High Court dated 28.08.2025 (1)
42 | Sirohi - - -
43 | Tonk 2023 1 Statement of accused (1)
44 | Udaipur 2023 1 szigtgriirﬁgpgf (all)l the witnesses were recorded

Total 44
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Cases of MPs'/MLASs' (Circular No.15/P.1./2023 dt. 06.12.2023) First Quarter-2026 (01.01.26 to 31.03.26)

Date of

No. of adjournment
if any given during

S'-N Name of Court Institution Case No. Title Present Status | Name of Mps/MLAs quarter with Progress made in the case during Quarter
reasons
1. ADMER
Case punishable with death or life imprisonment
\ NIL \ NIL \ NIL \ NIL NIL NIL NIL \ NIL
Cases Punishable with imprisonment for 5 years or more
\ NIL \ NIL \ NIL | NIL NIL NIL NIL \ NIL
Other cases
| NIL CONL NIL NI NIL NIL NIL | NIL
2. ALWAR
Cases punishable with death or life imprisonment
| NIL ONL NIL NI NIL NIL NIL | NIL
Cases punishable with imprisonment for 5 years or more
| NIL . ONL | NL | NI NIL NIL NIL | NIL

other cases

ACJM, State Vs
1 |Thanagazi 20.10.2022 23/709/23 Kirodi Lal
(Alwar) etc.

Prosecution
Evidence

1.Kirodi Lal Meena
(MP) 2. Hem Singh
Bhadana (Former
MLA)
3.Kanti Lal Meena
(MLA)

TS B ST IRE SR b T |




No. of asjjournm'ent
S'_N Name of Court Inlz:izﬁt?;n Case No. Title Present Status | Name of Mps/MLAs if a:xagrltv;‘n“(liitll:mg Progress made in the case during Quarter
reasons
3. BALOTRA
Cases punishable with death or life impresionment
| NIL . ONL NL | NI NIL NIL | NIL NIL
Cases Punishable with imprisonment for 5 years or more
| NIL . ONL NL | N NIL NIL | NIL NIL
other cases
| NIL . ONL NL | N NIL NIL | NIL NIL
4. BANSWARA
Cases punishable with death or life impresionment
| NIL . ONL | NL | NI NIL NIL | NIL NIL
Cases Punishable with imprisonment for 5 years or more
| NIL . ONL NL | N NIL NIL | NIL NIL
other cases
State Vs. . ' . iys
1 |ACJM Banswara 14.09.2020 | 57412020 | Bhawani >t BY HINST ghayani josh Stay Stayed by Hon'ble RHC Cr. Misc. Petition No. 6338/2022
Joshi ourt Dt. 12.04.2023
State Vs. .
145/2022 ; Prosecution . . . .
2 |ACJM Banswara| 27.01.2022 (177/2022) Brji\;ﬁm Evidence Bhawani Joshi - Prosecution Evidence
State Vs. .
3 |ACJM Banswara| 14.05.2025 1016/2025 Bhawani Pg;s_ecutlon Bhawani Joshi - Prosecution Evidence
Joshi vidence
4| JMBanswara | 28.02.2022 12/2022 Prztrﬁtkir‘]/tsétc A;\%‘;?CZ’EO%” Bhawani Joshi - Argument on Application
5| JM Banswara 25.02.2022 14/2022 Pr\g’:tk(;r\m/tsétc Orders Bhawani Joshi - Orders
State Vs.
202/2022 ; Argument on . . L
6 | JMBanswara | 01.10.2019 (628/2019) Br.}?):ﬁim Application Bhawani Joshi - Argument on Application




No. of asjjournm'ent
S'_N Name of Court Inlz:izﬁtci’;n Case No. Title Present Status | Name of Mps/MLAs if a;xagrltv;n“(lii:l:lng Progress made in the case during Quarter
reasons
State Vs.
346/2022 ; Reply of . . —
7| JM Banswara | 06.01.2021 (281/2020) Bt}g\gﬁim Applications Bhawani Joshi - Reply of Applications
5. BARAN
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
State Vs . Kanwar Lal Meena .
1 JM, Anta 02.01.2025 178/2023 Manoj etc. Disposed (Former MLA) NIL Case disposed on 25.02.2026
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
6. BARMER
Cases punishable with death or life impresionment
\ NIL \ NIL \ NIL | NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
\ NIL \ NIL \ NIL . NIL NIL NIL NIL NIL
other cases
\ NIL \ NIL | NIL | NIL NIL NIL NIL NIL
7. BEAWAR
Cases punishable with death or life impresionment
\ NIL \ NIL \ NIL | NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
\ NIL \ NIL \ NIL . NIL NIL NIL NIL NIL
other cases
State V/s Stay by . gATaell IO H U o’ B Yeed Rud g frad ¥
1 (Gram Nyayalaya, 17 43 5020 | CRO- 70/2020 | Shaitanara| Hon’ble High |  SMt Shobha 3 Adjournment
Raipur m etc Court Chouhan given.




No. of adjournment

S'_N Name of Court Inlz:izﬁtci’gn Case No. Title Present Status | Name of Mps/MLAs if agxagritv;n“(liitll:ing Progress made in the case during Quarter
reasons
8. BHARATPUR

Cases punishable with death or life imprisonment

\ NIL \ NIL | NIL | NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

\ NIL \ NIL \ NIL | NIL NIL NIL NIL NIL
other cases

\ NIL \ NIL | NIL | NIL NIL NIL NIL NIL

9. BHILWARA

Cases punishable with death or life imprisonment

| NIL . ONL NL | N NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

| NIL CONL NL | NI NIL NIL NIL NIL
other cases

| NIL . ONL | NIL NI NIL NIL NIL NIL

10. BIKANER

Cases punishable with death or life imprisonment

| NIL . ONL NL | N NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

| NIL . ONL | NIL NI NIL NIL NIL NIL
other cases

| NIL CONL | N | N NIL NIL NIL NIL




No. of adjournment

S'_N Name of Court Inlz:izﬁtci’gn Case No. Title Present Status | Name of Mps/MLAs if agx agritv;,n“‘lji:l:ing Progress made in the case during Quarter
reasons
11. BUNDI
Cases punishable with life imprisonment
NIL NIL NIL NL [ NIL | NIL | NIL NIL
Cases punishable with imprisonment for 5 years or more
NIL NIL NIL NIL | NL NIL | NIL NIL
Other cases
NIL NIL NIL NIL NIL NIL NIL NIL
12. CHITTORGARH
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NL NIL | NIL NIL
Cases Punishment with imprisonment for 5 years or more
NIL NIL NIL NIL NL NIL | NIL NIL
Other cases
NIL NIL NIL NIL | NIL \ NIL \ NIL NIL
13. CHURU
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NL NIL | NIL NIL

Cases Punishable with imprisonment for 5 years or more




S.N

Name of Court

Date of
Institution

Case No.

Title

Present Status

Name of Mps/MLAs

No. of adjournment
if any given during
quarter with
reasons

Progress made in the case during Quarter

ACIM
Sardarshahar

22.11.2019
(03.11.2023)

1473/2019
(828/23)

State Vs
Harlal
Saharan

Final Argument

Harlal Saharan
(Sitting M.L.A.)

1. Witnesses for the prosecution evidence were already being
summoned. The application filed under Section 311 of the Cr.P.C. was
allowed, and an order was issued directing the counsel for the
complainant to mandatorily submit, on the next date of hearing, the
complete permanent addresses accompanied by an affidavit-of the two
aforementioned witnesses named in the application,

Inamely Vinod Kumar and Dr. D.K. Mathela, so that the witnesses may
be duly summoned.

2. On January 21, 2026, in compliance with the order dated January|
16, 2026, the complainant submitted the complete addresses of both
witnesses, accompanied by affidavits. The said two witnesses were
summoned via bailable warrants in the sum of 15,000 each. To ensure
the effective service of summons upon the witnesses, D.0. letters were
issued to the concerned Station House Officer and the Superintendent
of Police for the purpose of effecting service..

3. On 30.01.2026, the summonses issued to the witnesses were
returned unserved.

4. On 06.02.2026, the summonses issued to the witnesses were again
returned unserved.

5. On 13.02.2026. the witnesses were summoned via arest warrants:
however. the warrants issued to the witnesses were returned
unserved.

6. On 27.02.2026, to ensure effective service upon the witnesses, the
summnonses were dispatched to the |.G., Bikaner Range, and the
S.P., Churu, through Demi-Official (D.0.) letters.

7. 0n 06.03.2026, when the summonses issued to the witnesses were
once again returned unservedand considering that granting indefinite
opportunities for the production of prosecution evidence is not in
consonance with the intent of justice -the summoning of the witnesses
was discontinued, and the case file was listed for the recording of the
accused's statement.

8. On March 19, 2026, the statement of the accused, Harlal, was
recorded; the accused expressed that he did not wish to adduce any|
evidence in his defense. The case file was fixed for final arguments on
March 27, 2026.




No. of asjjournm'ent
S'_N Name of Court Inlz:itﬁt?;n Case No. Title Present Status | Name of Mps/MLAs if a:xagrltv;‘n“(liitll:mg Progress made in the case during Quarter
reasons
Other cases
| NIL CONL NIL CONL NIL NIL NIL | NIL
14. DAUSA
Case punishable with death of life imprisonment
\ NIL \ NIL \ NIL \ NIL \ NIL NIL NIL \ NIL
Cases Punishable with imprisonment for 5 years or more
STATE VS faih 30.01.2026 T 10.03.2026 T IAfATIT URATET T JIR ATh
SHIV SIRITST 1 STaTd SRR =g I T8 WX USATael H S
ADJ LALSOT SHANKER Sh. Jitendra Gothwal T Ut 30042026 I T T |
1 (Dausa) 03.06.2022 1712022 URF STaTe grei=r u= (Sitting MLA) -
BALYA
AND ORS.
Other Cases
faip 19.01.2026 TG 13.02.2026 BT YIS ATBRI B JAAGIY W
State Vs . KT @ RO YR H FIE FrEAAE Tl B O bl | afA H
1 AC~L”V|| N?-L 07.11.2024 Cr.f(i)c(e)g./z(iase Jitendra | @ew afrarer | S J'te”ﬁr&GOthwm - THROT e A 8g AN U fadie 02.04.2026 F R R |
also Etc. ( ) U0 B MY FRAIRYT & 9T {63 o <= 2|

15. DEEDWANA-KUCHAMAN

Cases punishable with death or life impresionment

\ NIL \ NIL \ NIL | NIL ] NIL NIL NIL \ NIL
Cases Punishable with imprisonment for 5 years or more

\ NIL \ NIL | NIL [ ONIL | NIL NIL NIL \ NIL
other cases

\ NIL \ NIL \ NIL | NIL | NIL NIL NIL \ NIL

16. DEEG

Cases punishable with death or life impresionment

\ NIL \ NIL \ NIL | NIL | NIL NIL NIL \ NIL




Date of

No. of adjournment
if any given during

S'_N Name of Court Institution Case No. Title Present Status | Name of Mps/MLAs quarter with Progress made in the case during Quarter
reasons

Cases Punishable with imprisonment for 5 years or more

\ NIL \ NIL \ NIL . NIL NIL \ NIL \ NIL \ NIL
other cases

\ NIL \ NIL | NIL | NIL NIL \ NIL \ NIL \ NIL

17. DHOLPUR

Cases punishable with death or life imprisonment

\ NIL \ NIL | NIL | NIL NIL \ NIL \ NIL \ NIL
Cases Punishable with imprisonment for 5 years or more

\ NIL \ NIL \ NIL . NIL NIL \ NIL \ NIL \ NIL
other cases

\ NIL \ NIL | NIL | NIL NIL \ NIL \ NIL \ NIL

18. DUNGARPUR

Cases punishable with death or life imprisonment

\ NIL \ NIL \ NIL | NIL NIL \ NIL \ NIL \ NIL
Cases Punishable with imprisonment for 5 years or more

State V/s :
1 | ADJ, Dungarpur | 12.10.2022 | o 112021 | cpotania | Prosecution | Umesh Damor ; Recorded Prosecution Evidence PW 04
Session Case Evidence
and others

other cases

| NIL CONL | N | N NIL | NIL | NIL | NIL

19. SRI GANGANAGAR

Cases punishable with death or life imprisonment

\ NIL \ NIL \ NIL . NIL

NIL

NIL

NIL

INIL




No. of adjournment

S'_N Name of Court Inlz:izﬁt?;n Case No. Title Present Status | Name of Mps/MLAs if a:xagritv;‘n“(liitll:ing Progress made in the case during Quarter
reasons
Cases Punishable with imprisonment for 5 years or more
State Vs . . —
1] ADINO.2 g7 055013 | 122013 | Jaideep | AWaiting Jaideep Bihani 2 Record awaited from High Court, Jodhpur
Sri Ganganagar S Record (Sitting MLA)
Bihani etc.
other cases
State Vs . .
ACD Prosecution Ashok Chandna 04, Prosecution
1| sri Ganganagar | 12092015 | 14/2015 La";‘cand Evidence (Sitting MLA) Evidence No Progress
ACIM PW20 to PW21 Recorded and Prosecution Evidence dropped
’ State Vs Prosecution Pawan Duggal 8, Prosecution against accused Hetram ex MLA due to his death on
2 Sr?g:rr]saar:]aa’ ar 23.08.2022 | Cro 404/2022 Hetram etc Evidence (Former MLA) Evidence 30.03.2026 more witnesses are called through Summon, next
ganag hearing on 13.04.2026
Cro 513/2025 | State Vs
3 Agrf“éaihgf:”:r’ 07.10.2016 |  (CIS No. Pawan | Disposed '(lec‘;vrfn”ef’k’/lgl_%' Disposed File Disposed on 08.01.2026
ganag 600/2016)  |Duggal etc.
. 5, Bailable warrant
. State Vs Service of . I ’
4 ACIM-2 Sri 19.05.2025 |Cro 5600/2025| Jaideep Bailable Jaquep Bihani of Accysed Issued Bailable arrest warrants of Accused.
Ganganagar S (Sitting MLA) Received
Bihani etc. Warrant
unserved.
20. HANUMANGARH
Cases punishable with death or life impresionment
| NIL CONL NIL NIL NL NIL | NIL NIL
Cases Punishable with imprisonment for 5 years or more
| NIL CONL NIL NIL NL NIL | NIL NIL
other cases
| NIL . NL NIL NIL NIL | NIL | NIL NIL

21. JAIPUR DIST.

Cases punishable with death of life imprisonment




No. of adjournment

SN Name of Court Da_te c_>f Case No. Title Present Status | Name of Mps/MLAs if any given d_urmg Progress made in the case during Quarter
Institution quarter with
reasons
ADJ No.2 18.10.2023 |NCV No. TRER 4| 1ed IrHare ARt RiE Afem . m%-m-mﬁ%ﬁg?gﬁaﬂ%jm‘” ST ST T el {710 21012026
(Jaipur DlSt) 102/2025 e B (w TH.UA) faTies 21.01.2026 BT AHIR IAITOT A, AR, Yot I% It & ifaRed s sifgaRrTor THerE
TR T Wﬁmﬁauﬁemaﬁmww SFIFTTOT PRI T e T AR A SHR R
' Srde =ME AR TATE! BT 28.01.2026 BT T AT | fRATG 28.01.2026 BT SuRR srfrgETT f”ier
MWWW ﬁgmmaﬂﬁwaﬁmwwsﬁ?sﬁaﬁwﬂ%mﬁ
Case No
’ ﬂﬁﬁﬁ?ﬁﬁ 012026 BT & AHHR I AT ¥ AT H I PR W
82/25 Waﬁmﬁﬁﬁ e # form T SR sifgad wRE @ sftaear W qew Wt g @
Faes 9 W N TS AR ARG T IR SHR PR g e AN | ANGR AT AT B
(59/23) SffgEaT 7 IEHT A A H Al e dieR # <fie siffwem # eT qarn R W afRge|

smprer @ SIRY dlowfo SuReIf &ST ® SR IR FATY T | AT HTeT 7 o ARl A PR
Wﬁgqa?ﬁmaﬁ“raﬁ"\f Waﬁqaﬁuﬁaﬁqﬁawaﬁﬁwaﬁgﬂﬁmaﬁ
HSFE ARV ¥ TAd B B TR Y MY
WWW&HWW@WWW@?W#WWW@WW
T F AR IS e Pf B d6 gAEen 3 Al & fov faa e & fdw <9 gy
SHROT Bl e ARG & UPH W faAIG 21.02.2026 & fow Fra fhar | e 21.02.2026 B
AHER AT Rl S URIRT A ey # srerAder far R W ifRga a1 =i sifiker #
ST AT | 39D 3relar IRATdl IifSraaar @ MR A WA UF g gRardl / ifsd @ wrarery # qum
g S aaa faRiy eraven fy WM @ R H U fhar Rt gaas @ fog e 23.02.2026
SUNEY
e 23.02.2026 BT MBI WSaH aRE H, YRS SB URM T A UG ifA=eqm # iofo aRve|
J T A ATV B BOR) AH] AR U g | ANYT IR I UKIRM B ifdvaa J 98|
TSt @ISR G TS TN UAIES W IuAR T, 9, Asda Rue 9 gfer orgeu s@nf 4
@ fI%g 147, 148, 333 /149, 353 /149, 307, 504, 506, 12041 *To<o%o vd =1 3-1(R) (S), 3-
2(V) SC/ST Act &1 3R oM T&aT IR S W Agad 1 3TRE F SHR HR e ame |
g 3rerar fadid 23.022026 B AT/ IRATY A IR T SHB g8 A 7 AT /IRardy o
UaRUT H Hfed geAT & BROT 60 UARI W e AT ¥ AT & $HoER § WS 8IAN 99 o
# ol B @1 e B T W g SeR uAEell W SUde] URad! & BRHTRE 9 4l
ORI BT SalhT Y W IRaTE B TR e o <R €1 Ui aRRufEt # Aed e
ST gY e R Rerd el Raa =marera (A Rt vd e =mmdier SR e 9 orgafd|
U B W) § st Raq <ImaTerd Sudel T8 8 W 39 ey #§ uRard) a1 Sswdt
qaT oEdg by S @7 3 uiRd fhar AT 39 ghR uRard) / Nfied @ Saq uRRefR @1 <]
gV IgAfd U E B a9 B o ollveiRe e A8 Al #HIe GAR B GRY qE i)
23.03.2026 @ forT Wedy ST R Tl T @ TE |
e 25.02.2026 BT Y4 A ABR B W AYT Ae4 A AR § Scraaor b o w g
B RE AFRET H AT TAT qn et AfRed W wHET R S wRa fhar| R gears @)
forg faetids 26.02.2026 # 3eaT AT |
e 26.02.2026 ®1 MYad e & AfdgaaT 7 I8F @IS DI AR FAl T3 q&AN GAEN W IUAL]|
Toll, qur, Afswa Rue T gfers orgeu™ snfe & aifgad & fawe 147, 148, 333 /149, 353 /149,
307, 504, 506, 12041 +Mog0%0 Ve &RT 3-1(R) (S), 3-2(V) SC/ST Act &1 3R yom g Ry
ST TR SIfRgad o STRTE | §HR HR SIam =mel |
Al 27.02.2026 BT Y Ue T Yol B URIRM BT 3R A IRT ifaa vgd gerd S|
T uSl W oaiRa aewr famifad 23022026326022026 P U H A PR BRA TR
KRR CIGCR CA R N CA NG M P CE B i R W e 28032026 @ fory |
o T | faTi 28.03.2026 BT AFRIETION YHIE, 'ﬂ'c#ﬂ, RNE, Ao, e, A, T Rie, fis Rig
Aot SuRerd gy, aifigad ameTer & Mreae arve RO & Wi ura germ iR IifRgad afie 8w,
TR, IHAEH, T SIgORerd wE fa STer AT SRR SR Sffdrad U9 g8 S WieR B TS|
e ARG #§ TaE 7 GAR B 9AH (Poswyg—1) oREdg by Y 3R e/ gRard sy
B SR T § faie 18.04.2026 BT Tod w7 (IS T §Y UAAN B Wy AT UHH W]
Fra fopar T |




Date of

No. of adjournment
if any given during

SN Name of Court Institution Case No. Title Present Status | Name of Mps/MLAs quarter with Progress made in the case during Quarter
reasons

2| ADJNo.4 |17-10-2012] NCV No. |TR®R 9M| g S1fade™ 1. ST SiTfeeT - \mcg:_la mg # famd 09.01. zozeﬁaﬁ TaTE ﬁoeo%s;mr—q' ﬁ—ig EEiR]
: : =T @ ua [SECEE=S | f&1® 28.01.2026 BT A AR Iuferd T
(Jaipur Dist.) 341/14 ﬂ‘f%:;zﬂ’s’ X (@d Ww%m N Rie @ eReon o ) R < g B | A e
3 06.02.2026 BT AP B Rig & sfergac gR1 AYHR A Rig
Case No. UH.Te) @ gg B SRR R, Tae wWdR RiE erguRed, waE sReRer o
40/2012 3. 3 HSTelel SuRerd, diel ATEd & JGHT W YT | AR BRARVT AT BT ST Ueh
(58/2014) T (A TH.UeY) Bq U fbar wAT| fAie 17.022026 H1 WAE A africe gR
4. 2 SareN g ifged Had Rie @ 9 ws RaE 79w o3 & U9 @) e, Wal
¥ (ad ™ THTAR) [IEd @ 3EPRI W EH @ PRY GG AT RUIC aRa @il Sferd

QST Y3l WEd & WA U B vg Mad @ Tg| S 24.02.2026 DI
fgad e Rig B 9 FamaT RUE 31 saciied o) AMga das) Rig
e @ fawg BRI ST @ TS a1 TarE MR R g sReRr et @
SR F=F ded fbar T A A H O fRA® 06.03.2026 BT TETE IMAR
SURerd @1 Wiell |89 & JEHT W BF A M Ueh 8g uraws fam T,
Tare gRERT Tt JrguRerd @ g SIRY wF dotd far | fasTie 19.03.
2026 B T HAFH A0 & ARG ARee [@EAE ), SEER
fTeT, SR §RT TR &7 58 /2022 § UIRT omawr faid 23.12.2025 @)
T ST g8, fORIa Sadied W BRI AW H AWm] g dar g
T ST @ UG a1 S gt €, Tare dioso 86 SRRV I B TN,
g fhd T, Tar IMAR RiE B IR IR dad fhar ) e 28,
03.2026 BT TAE IMAR $ I W00 87 & WU # ogag fHY | TATE

o] =Rt B SIRY A Tl AT SR gl ey sifiio vg e
13.04.2026 BT A & T |




Date of

No. of adjournment
if any given during

S'_N Name of Court Institution Case No. Title Present Status | Name of Mps/MLAs quarter with Progress made in the case during Quarter
reasons
Cases Punishable with imprisonment for 5 years or more
NIL NIL NL | ONL NIL | NIL NIL | NIL
Other cases
1 |ACJ & JM No.1, |10.06.2016 |NCV No. WREGR I (18 AT RTAART TarRar - TR0 T JH W feAie 16.01.2026 BT A 1eY
Jaipur Dist. 2455/2018  adR <rerd (a<fT THYeT) TS B fFad om| f3i® 16.01.2026, 17.01.2026, 11.

Case No. A 022026 T 12022026 I AR TAd B & FA9E
89/2025 T H JuRerd %8 21 39 W UAEell fadie 09.03,
(573/2016) 2026 9 10.03.2026 ®I g @1 g | fa-Td 09.03.2026 T

10.03.2026 BT YR BN & THIT W I&T B
HRUT T H IURYT Targ R B e fHar AT g
THROT H STHT dRIg U9 fa=id 30.03.2026 @ 01.04.2026
foa @1 7| f3AG 30.03.2026 BT AR FURT IR |
S WR UYFTaCl Wied WA gq yd fId fadie 01.04.
2026 BT fFrad &1 TS |




No. of adjournment

S'_N Name of Court I nlz:itﬁtci,; n Case No. Title Present Status | Name of Mps/MLAs if a:x agritv;.nmtlii:l:ing Progress made in the case during Quarter
reasons
22. JAIPUR METRO - |
Cases punishable with death or life impresionment
| NIL CONL | N | N NIL NIL | NIL | NIL
Cases Punishable with imprisonment for 5 years or more
\ NIL \ NIL \ NIL | NIL NIL NIL \ NIL \ NIL
other cases
s siounment
ADJ- 9, Jaipur Cr. Appeal |Bhakar and 1. Mukesh Bhakar -
1 Metro-I 15.07.2025 28/25 ors Vs Order 2. Manish Yadav rgspodent wantto [Foer # 9% st A o g 2 |
time for argument
State
on appeal
State Vs
ASCJ & ACIM - . . .
> 2, 12122018 |  1308/16 Lalit | Prosecution | ot Kumar Yadav | > Vitness not Witness called
. Kumar and Evidence present
Jaipur Metro.-|
ors.
Ashok '
7, Sferadar uRard) grr|vAEet qd H Arel =g Fad o siffeea afged e e @ 3R
3 [ ACI&IM =11, 1 o6 45 2006 _320/06 Tanwar Vs Reply of Gopal Sharma  |wefF1 o9 & Sa9 2g[W U TIRET 03 ARG ORI 461 WTRIRA &7 U7 fban T | Ul I
Jaipur Metro.-| (Cis 16877/14) | Ramesh application HRR AET B FROT| [T 0 B o 3 P 8 |
Chand
3 adjournment &
ACJ & JM -12 State Vs Stay order from
4 : ’ 03.07.2025 27647/25 Ramniwas |Awaiting Order| Ramniwas Gawadiya|RHC jaipur in S.B. Stay in S.B. Cri. Misc. Petition No. 6202/2025
Jaipur Metro-I . ; o
Gawadiya Cr. Misc. Petition
No. 6202/2025)
6
State Vs . (@RI SIfERY @1 |ofe] TaTe SR T & FaM gaoM o ST 9@ 8| IWMaar Siifre fasie
5 ?rgm l\lt}llatyala:ya, 13.11.2013 C'7ﬁ23/21§/19 Anju Final Argument Anju Kl\r)lal?gAwal (EX | Sk <1 rame o1 37 [01.00.2025 W TR & | RIS W WO U7 B TR TS SO
aipur Metro - (Cis ) Khangwal L.A) IR foRed 989 2 [IReT™ & U oiwdg fRY T | Aed wfoRe avs @ T |

THY A1ET 1)
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reasons
23. JAIPUR METRO - 1l
Cases punishable with death of life imprisonment
Closure reports submitted by investigation officer qua. Mr.
Shanti Dhariwal, Shri N.L. Meena, Sh. V.M. Kapoor & Sh.
Lalit K. Panwar has been considered by this court & rejected.
S.P. ACB has been directed to further investigation on certain
Arguments on points as mentioned and directed in order passed by this
Charges and for court on 18.04.2022 in compliance of this order, ACB
consideration submitted the result of further investigation. Application filed
FIR No. 422/14 State Vs the result of | Mr. Shanti Dhariwal by complainant for subsitution of his counsel has been
1 ACD-4, Jaipur 03.03.2016 Casé No.- Shailendra further (Minister of Urban 5 disposed off. The Order dated 26.11.2021 of this court
Metro-l T 01/2021' Garg and |investigation as| Development, Govt. quashed and set aside by Hon’ble Rajasthan High Court in
Ors. directed by this of Rajasthan) S.B. Cri. Revision No. 113/2022 vide order dated 17.01.2023
court through and amended order passed in S.b. Criminal Misc. Application
order dated No. 35/2023 dated 06.02.2023. Hon’ble Rajasthan High Court
18.04.2022 in the order dated 17-01-2023 mentioned the fact that” A
coordinate bench of this court has quashed the proceedings
arising out of the same FIR that the present accused in
person are booked in qua accused petitianer Shati Dhariwal.”
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL ‘ NIL NIL NIL NIL NIL
Other Cases
LR ICEIRE . JIAGFTTOT RT AL JCLSRL. gRT gadl fFiae e
A M RPF Bandikui | State Vs | (e &1 smr | Dr- foct Lal RIEIe—2776 /2024 TR Y TE ¥ | AL, IS GRT YHROT A
1] gaCWAy | 02012013 | 47A12013 | Kirodi Lal A vt oo, weora (ML ; R A Y b R @ T ¥ | RTeE § gEe
. (11745/2014) etc. YA $ ®R | T B TS AL OISR & WR W dfdd 81 r w18,
(Jaipur Metro II) . (Former MLA)
R wfaa 2 1) 04.2026
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THROT SR
ASCJ CUM '83/2018 State Vs I e B 5 . o @2
ACMM Com. (1043/2007) |Kalicharan . N YR H WA HrAarel RIS ST IESIRICTIGINEE
2 Riots 17.07.2022 CIS No- | Saraf and EISIEES] Kalicharan Saraf a;?%m% U wg%q oY 28.042026 BRI 2 |
Jaipur Metro Il 1069/16 Ors. i ST .
(Jaipu ) UHH R Afgd 2|
24. JAISALMER
Cases punishable with death or life imprisonment
\ NIL \ NIL \ NIL | NIL | NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
\ NIL \ NIL \ NIL | NIL ] NIL NIL NIL NIL
Other Cases
Process is being
State Vs . . . issued. Total
1 Ac(:j;\i/lszlcr)ril(:rr)a N1 13.11.2019 942/2019 Shaitan P'rzcz/siggﬁgce)n (?:r;?:;aer: ﬁ;ﬂg? adjournment Process issued for witness
Singh etc number during this
quarter is 04.
25. JALORE
Cases punishable with death or life imprisonment
NIL NIL NL | NL | NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
JM Court 29.09.2023 180/2023 ISy 9
1 Bhinmal (JM Bhinmal | (JM Bhinmal |4&sT Saril| JIRIY Y4 w1ed RGRACEIN] - A NI, 7, 8, 9 & IAM o@dg fhd T |
20.08.25) 1403/25) ANT
other cases
\ NIL \ NIL \ NIL | NIL | NIL NIL NIL NIL




Date of

No. of adjournment
if any given during

S'_N Name of Court Institution Case No. Title Present Status | Name of Mps/MLAs quarter with Progress made in the case during Quarter
reasons
26. JHALAWAR
Cases punishable with death or life impresionment
| NIL CONL | N | N NIL NIL | NIL NIL
Cases Punishable with imprisonment for 5 years or more
| NIL | ONL | NIL | NIL NIL NIL | NIL NIL
other cases
\ NIL \ NIL | NIL | NIL NIL NIL \ NIL NIL
27. JHUNJHUNU
Cases punishable with death or life imprisonment
\ NIL \ NIL | NIL | NIL NIL NIL \ NIL NIL
Cases Punishable with imprisonment for 5 years or more
\ NIL \ NIL \ NIL | NIL NIL NIL \ NIL NIL
other cases
\ NIL \ NIL \ NIL | NIL NIL NIL \ NIL NIL




No. of adjournment
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28. JODHPUR DIST.
Cases punishable with death or life imprisonment
\ NIL NIL NIL | NIL NIL \ NIL \ NIL \ NIL
Cases Punishable with imprisonment for 5 years or more
\ NIL NIL NIL . NIL NIL \ NIL \ NIL \ NIL
other cases
\ NIL NIL NIL | NIL NIL \ NIL \ NIL \ NIL
29. JODHPUR METRO.
Cases punishable with death or life imprisonment
SPL JUDGE, uol 08 N N . %‘g’ '
SC/ST (POA) through Defence Malkhan Singh . JTETTaT MMHIATTOT gIRT A& AHlg TR e Ud ST
T AcT CASES, 16.12.2011 9712011 |op)/ Sohan|  evidence (Former MLA) m%;%ﬁ |eg # PIS Tae IURT 1 B ¥ BIg YN 8] 88 |
Jodhpur Metro Lal etc.
State/ BRI H Yl0Seg0—01 B IUM Tul (U | TH A b IRM
ADJ No. 5, Prosecution Rajendra Guda AT IR Sod AT & U 4. gadl fhfiea Raros
2| Jodhpur Metro | 22:10:2024 | 164/2024 Loslfiinf]ra Evidence (Former MLA) 0 RAfee TR 1415 /2025 ¥ Ifgad AETdR Rig & g B
g JIfird 2|
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL | ONIL NIL | NIL | NIL | NIL
other cases
T AAINIG A & QR Idd Udx9 H AId 14.01.2026 &I
FgHRT AT UaR @ SuRed wd SAfgaTor  HiERE,
1 , Jodhpur 19.12.2024 NCV No Mohan Attendance Ravindra Singh 2o Hfeer § 2R HINE, QU= HigUlel q X[d= NN HINN
Metro e 59033/2024 | Lo accused (Sitting MLA) & BT TR UF U B G WeR fhAar AT g o ifgead SR
gh etc. Rig faid 11.06.2025 ¥ Wl R SrguRerd 8M | IH@! S|
S B T ORI W g B Jfoo™ @l ol WR e 2 |
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30. KARAULI
Cases punishable with death or life imprisonment.
NIL NIL NIL ‘ NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
1| CJ& M Nadoli| 03062025 | 1132025 | Ramesn | APPearance of | Ramesh Chand Sio NIL Cogni taken in final report on date of 03.06.2025
.06. Ramesh Accused Ramsahay gnizance was taken in final report on date of 03.06.

other cases

| NIL CoONL | N | N NL NIL | NIL NIL

31. KHAIRTHAL-TIJARA

Cases punishable with death or life imprisonment

| NIL CONL | N | N NL NIL | NIL NIL
Cases Punishable with imprisonment for 5 years or more

| NIL CONL | N | N NL NIL | NIL NIL
other cases

| NIL CONL | N | N NL NIL | NIL NIL

32. KOTA

Cases punishable with death of life imprisonment

| NIL CONL | N | N NL NIL | NIL NIL
Cases punishable with for 05 years or more

| NIL | ONIL ] NIL | NIL NIL | NIL | NIL NIL

Other cases
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Charge order was pronouced on 09-01-2026. Charges
S v 2 Adjournment for |framed against 6 accused on 16-01-2026. Charges framed
CR. REG Chtatz v Framing of against 3 accused on 19-01-2026. Witness no. 1 to 4 were
1| ACIMNO. 08, | 1o 16 5099 CASE ant fa%8/prosecution  |Chandrakanta Charge/ Plea and |summoned for proseuction evidence. All witness police
KOTA Y 10861/22 M nr? | |Evidence Meghwal 3 Adjournment for |officials which have been transferred to different cities. One
(IEEgt wa Prosecution witness Ajay Kumar has been examined as P.W. 01 on 02-
¢ Evidence. 04-2026.
; State Vs . .
2 ACIM Ramganj 13-10-2023 1551/2023 Madan |Disposed Shri madan dilawar 0 Disposed during the first Quarter
Mandi (Kota) . etc
Dilawar Etc
. State Vs . .
3 ACJM Ramganj 13-10-2023 1552/2023 Madan |Disposed Shri madan dilawar 0 Disposed during the first Quarter
Mandi (Kota) . etc
Dilawar Etc
State Vs 07 Accused
Bhawani counsel Sought an o
4 |ACIM No. 2 Kotal 14-11-2022 11860/22 Singh Defence BHAWANI SINGH opportunity to 7 | Progress Examination of accused u/s313 Cr.pc has been
) evidence RAJAWAT . . |completed case know at the stage of Defence Evidence
Rajawat times present their
Etc defence evidence
State v/s Service of Non- 15 adiournment In this quarter on the state of recording statements of
5 ACJM NO. 3 19-07-2021 7125/2021 Badrilal @ bailable Mr. Bhawani Singh Due té more tha’n accused u/s 313 Cr.pc statements of 4 accused recorded and
KOTA Birdhilal Warrant Rajawat 35 acuused after that remaining accused didn't appear so their bail bond
Etc forfeited & arrest warrant issued.
State V/s 3. Due to Some
6 JM Kanwas 24-07-2023 340/2023 Heera Lal argument on Heeralal nagar accused are not  |charged frame against 6 accused.
(Kota) etc. charge present.
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33. KOTPUTLI-BEHROR

Cases punishable with death or life imprisonment

| NIL | NIL ] NIL | NIL | NIL | NIL NIL | NIL
Cases Punishable with imprisonment for 5 years or more

| NIL | NIL ] NIL | NIL | NIL | NIL NIL | NIL
other cases

State Vs
1 ACIM Nq.1, 13.10.2021 310/2021 Ramkumar Appearance of Ramswaroop Kasana no Appearance of Accused
Kotputli otc Accused
34. MERTA
Case punishable with death of life imprisonment
NIL NIL NL | ONL NIL | NIL NIL NIL
Case Punishable with imprisonment for 5 years of more
PR N N Hﬁ?ﬁuﬁﬁrwmwwwmpetutmn
AR 41 (t@ YY) for Special Leave to Appeal (Crl.) No. 8191 /21 ¥ g XToTRRIT
1| CJM Nagaur 07.09.2020 877/20 HaRellel G Stay A bl 1 Jo R, TGRS SBCRMSBA No. 8369 /21 ¥ ®FTH ¥l
3y A
(of TTerY) i
Other cases
NIL NIL NL | NL NIL | NIL NIL NIL




Date of

No. of adjournment
if any given during
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35. PALI

Cases punishable with death or life imprisonment

| NIL CONL | N | N NIL | NIL | NIL NIL
Cases punishable with imprisonment for 5 years or more

| NIL CONL | N | N NIL | NIL | NIL NIL
Other Cases

\ NIL \ NIL \ NIL | NIL NIL \ NIL \ NIL NIL

36. PHALODI

Cases punishable with death or life imprisonment

\ NIL \ NIL NIL | NIL NIL \ NIL \ NIL NIL
Cases Punishable with imprisonment for 5 years or more

\ NIL \ NIL \ NIL | NIL NIL \ NIL \ NIL NIL
other cases

\ NIL \ NIL \ NIL . NIL NIL \ NIL \ NIL NIL

37. PRATAPGARH

Cases punishable with death or life imprisonment

| NIL CONL NL | NI NIL | NIL | NIL NIL
Cases Punishable with imprisonment for 5 years or more

| NIL CoNL | NL | NL NIL | NIL | NIL NIL
other cases

\ NIL \ NIL \ NIL | NIL NIL \ NIL \ NIL NIL
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38. RAJSAMAND
Cases punishable with death or life imprisonment
| NIL . ONL NL | NI NIL | NIL | NIL | NIL
Cases Punishable with imprisonment for 5 years or more
| NIL . ONL NL | N NIL | NIL | NIL | NIL
other cases
| NIL . ONL NIL NI NIL | NIL | NIL | NIL
39. SALUMBER
Cases punishable with death or life imprisonment
Evidence of witness number 14 Shyam Singh & 15 Karmveer
State Vs Four Adjournment |Singh was recorded, Death Certificate of Witness No. 18
Cr. Reg. Case Defence . is given due to |Surendra Singh was received and evidence closed on the
1|CJ & JM, Sarada| 07.02.2020 34/2020 DeSvt??E)arS evidence Shanta Devi summoning of |basis of the Death Certificate of Witness. Statement of
) witness Accused was recorded. The Accused wanted to present her
Defence Evidence.
Cases Punishable with imprisonment for 5 years or more
\ NIL \ NIL \ NIL \ NIL NIL \ NIL \ NIL \ NIL
other cases
\ NIL \ NIL \ NIL | NIL NIL \ NIL \ NIL \ NIL
40. SAWAI MADHOPUR
Cases punishable with death or life imprisonment
| NIL . ONL NL | NI NIL | NIL | NIL | NIL
Cases Punishable with imprisonment for 5 years or more
| NIL . ONL NL | N NIL | NIL | NIL NIL
other cases
| NIL . ONL NIL NI NIL | NIL | NIL NIL
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41. SIKAR
Cases punishable with death or life imprisonment
\ NIL \ NIL \ NIL | NIL NIL NIL NIL \ NIL
Cases punishable with imprisonment for 5 years or more
State Vs
. Session Cases | Jhabar Prosecution | Jhabar Singh Kharra . .
1 |ACD Court, Sikar| 19.02.2021 /2025 Singh Evidence (Present MLA) - Stay by Hon'ble High Court Dated 28.08.2025
Kharra etc.
Other Cases
NIL NIL NIL NIL NIL NIL NIL NIL
42. SIROHI
Cases punishable with death or life imprisonment
| NIL . ONL NL | N NIL NIL NIL | NIL
Cases Punishable with imprisonment for 5 years or more
| NIL CONL NL | N NIL NIL NIL | NIL
other cases
| NIL CONL | N | N NIL NIL NIL | NIL




No. of asjjournm'ent
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43. TONK
Case punishable with death or life imprisonment
| NIL CoNL | N | NL NIL | NIL | NIL NIL
Cases Punishable with imprisonment for 5 years or more
| NIL CoNL | N | NL NIL | NIL | NIL NIL
Other cases
SSL:E:]ebZ:r Sukhve_er Singh .
1| ACIM Malpura | 18.04.2023 299/23 Singh Stztcecrszgéof Jon_lzfgxlilaéaEx;\i/I.P. 0 Case has been listed for (S?’tsaﬁeén'\?gtsc))f Accused U/s 313 CrPC
Jonapuria Madhopur
etc
SSuti:leb\e/eSr Kanhaiya Lal
ACJM Maloura | 18.04.2023 299/23 Singh Statement of |Choudhary at present 0 Case has been listed for Statement of Accused U/s 313 CrPC
P o J gn Accused MLA Todaraisingh- (351 BNSS)
onapuria Malpura
etc
State Vs
Sukhbeer . . )
ACJM Malpura | 18.04.2023 299/23 Singh Stztcecrzsg(tjof Rajerlljderg”%urﬂggMLA 0 Case has been listed for (S?’tgﬁeén'\?gtst))f Accused U/s 313 CrPC
Jonapuria
etc
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44. UDAIPUR
Cases Punishable with death of life imprisonment
\ NIL \ NIL \ NIL | NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
| NIL CONL | N | N NIL NIL NIL NIL
Other Cases
ACJ&JIM (South) State/ Ravindra Singh Bhati
1 20.03.2023 3772/23 Ravindra | U/S 313 Crpc s NIL Statements of all the witnesses were recorded
NO.2 singh Bhati (Sitting M.L.A.)

etc




	Sheet1
	15_PI_Info_I Qtr-2026.pdf
	I QTR_2026


